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The capacity utilisation will also im
prove from an average of 58 per cent 
to an average of 68 per cent.

Legal Aid to Poor in Union Territories

*117. SHRI ISHAQUB SAMBHALI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state;

(a) whether any decision has been 
taken and details worked out to give 
legal aid to poor people in Delhi and 
other Union Territories; and

(b) if so, the salient features there
of?

Production Target of Fertilizer Plants

*116. SHRI RAJA KULKARNI: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state the difficulties experienced bv 
his Ministry in fixing the outlay of 
fertilizer plant capacities and in de
ciding their production target^ and- 
programmes?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P  C 
■SETHI): In view of its importance to 
the growth of agriculture and the na
tional economy, investments in fertili
zer plants are being accorded high 
priority in the national plan and in 
the allocation of resources. The instal
led capacity of 22 lakh tonnes of nit
rogen at the commencement of 1975- 
76 is proposed to he raised to 49 lakh 
tonnes by the year 1978-79 The ob
jective of Government is to aim to
wards self-sufficiency in fertilizers

With regard to the improvement in 
production and achievement of tar 
gets, every effort is being made to im
prove the utilisation of capacity and 
to  increase production from existing 
plants. In the current year, it is ex
pected that 15 lakh tonnes of nitro
gen will be produced as against 11.85 
lakh tonnes of the previous year, thus 
achieving a 30 per cent growth rate.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) No, Sir.

(b) Does not arise, 
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Proposal to expand Election 
Commission

*119. SHRI P. G. MAVALANKAR. 
Will he Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) whether Government propose to 
•expand the present one-member Elec
tion Commission; and

(b) If so, how and when?
THE MINISTER OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE)- (a) No, Sir.

(b) Does not arise.

Lowering of Voting Age

*120 DR RANEN SEN Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state whether Government have taken 
a final decision about granting voting 
right at the age of 18?

THE MINISTER OJT LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): No, Sir.

Decisions taken at AJETOC Meotta*

*122. SHRI M. KALYANASUNDA- 
RAM. Will the Minister of LABOUR 
be pleased to state:

(a) whether Government have re
ceived and considered the decisions 
taken by the General Council of All 
India Trade Union Congress at its 
meeting held from 8th to 10th Novem
ber, 1975; and

« (
(b) if so the main points thereof?

; *
THE MINISTER OF LABOUR (SHRI 

RAGHUNATHA REDDY)- (a) and 
(b). A copy each of the Resolutions 
passed by the General Council of All 
India Trade Union Congress, concern
ing the Ministry of Labour, is placed 
on the Table of the Hou«6. [Placed in 
Library. See No. LT-10113/76.]

National Apex Body

*125. SHRI S. A.' MURUGANAN- 
THAM. Will the Minister of LABOUR 
be pleased to state-

(a) the number of meetings of 
National Apex Body held so far;

(b) main decisions taken;

(c) whether the decisions were 
implemented by the employers; and

(d) the steps proposed to get these 
decisions implemented?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY): (a) £Ax
meeings of the National Apex Body 
have been held so far.

(b) Setting up of National Indus
trial Committees “The National Apex 
Body is of the view that National In
dustrial Committee should be set up 
for each major industry without delay 
and these committees should look 
all problems including lay-off, retrench
ment, closures or go-slow, gherao or 
strikes and advise the units appropri
ately.”




